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MADHYA PRADESH ACT
No. 7 oF 2025

THE MADHYA PRADESH NIJT VIDYALAYA (FEES TATHA
SAMBANDHIT VISHAYON KA VINIYAMAN) SANSHODHAN ADHINIYAM, 2024

[ Received the assent of the Governor on the 24t January, 2025; assent first published in the ‘““Madhya Pradesh Gazette
(Extra-ordinary)’’, dated the 31% January, 2025.]

An Act further to amend the Madhya Pradesh Niji Vidyalaya (Fees Tatha
Sambandhit Vishayon Ka Viniyaman) Adhiniyam, 2017.

Be it enacted by the Madhya Pradesh Legislature in the seventy-fifth year
of the Republic of India as follows:-

1. This Act may be called the Madhya Pradesh Niji Vidyalaya (Fees Tatha  Shorttitle.
Sambandhit Vishayon Ka Viniyaman) Sanshodhan Adhiniyam, 2024.

2. InSection 1 of'the Madhya Pradesh Niji Vidyalaya (Fees Tatha Sambandhit Amendment of
Vishayon Ka Viniyaman) Adhiniyam, 2017 (No. 6 of 201 8), SEcHOR,
(hereinafter referred to as the principal Act),-

(i) for the existing marginal heading, following marginal heading shall
be substituted, namely:-
“Short title, extent, commencement and application”,
(ii) after sub-section (3), the following sub-section shall be
added, namely:-
"(4) The provisions of this Act shall apply to such private schools
whose annual fee for any class is more than the amount as

prescribed by the State Government, from time to time, but such
prescribed amount shall not be less than Rs. 25,000 (Rupees

Twenty Five Thousand).”.
3. InSection 2 of the principal Act,-
(1) after clause (b), the following clause shall be inserted, namely:- Amendment of
Section 2.

"(ba) “Departmental Committee for Regulating Fee and Related
Issues” means a Committee constituted under sub-section ()
of Section 11;”.

(i)  for clause (q), the following clause shall be substituted, namely:-

“(q) “State Committee for Regulating Fee and Related Issue” means the
Committee constituted under sub-section (1) of Section 12A.”.
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Amendment of 4. InSection 3 of the principal Act, in sub-section (1), after clause (m), the
ESHon 52 following clause shall be added, namely:-
“(n) transportation fee.”.
Amendment of 5. InSection 5 of the principal Act, for the words “State Committee”,
Section 5.
cetion wherever they occur, the words “Departmental Committee” shall
be substituted.
Amendment of 6. InSection 8 of the principal Act, for the words “State Committee”’,
Section 8.
senon wherever they occur, the words “Departmental. Committee” shall be
substituted.
Amendment of 7. InChapter VI of the principal Act,-
Chapter VL. . . . . .
Lae (1) for the existing heading of the Chapter the following heading shall
be substituted, namely:-
“DEPARTMENTAL COMMITTEE AND STATE COMMITTEE FOR
REGULATING FEE AND RELATED ISSUES.”,
(i1)  inSection 11, for the words “State Committee”, wherever they occur,
the words “Department Committee” shall be substituted.
(iii) in Section 12,-
(a) for the existing marginal heading, the following marginal heading
shall be substituted, namely:-
“Provision of appeal to Departmental Committee.”.
(b) for the words “State Committee”, wherever they occur, the words
“Departmental Committee” shall be substituted.
(iv) after Section 12, the following new Section shall be added, namely:-
Provision of “12A.(1) There shall be constituted a State Committee for regulating
appeal to State fees and related issues to hear appeal against the orders passed by
Committee.

the Departmental Committee pertaining to the orders related to
increment of fees of more than 15 percent by the private schools:

Provided that, no second appeal shall lie before the State
Committee against the orders passed by the Departmental
Committee, pertaining to the matters decided in first appeal against
the order of District Committee.
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(2) The State Committee for regulating fees and related issues shall
consist of the following members, namely:-

(a) the Minister, Government of Madhya Pradesh, Department - Chairperson
of School Education.

(b) the In-charge Secretary, Government of Madhya Pradesh, - Member
Department of School Education.

(c) the Commissioner of Public Instruction. - Member

(d) the Director, Rajya Shiksha Kendra, Bhopal. - Member

(e) the Director of Public Instruction, Madhya Pradesh. - Member

(f) the Deputy Secretary, Government of Madhya Pradesh, - Member
Department of School Education. Secretary

(J) the Joint Director or an officer from the Directorate of - Member

Public Instruction, as authorized by the Commissioner of
Public Education for this task.

(3) The quorum of the State Committee for regulating fee and related
issues shall be of five members.

(4) The State Committee for regulating fees and related issues shall
decide the appeal within such time and in such manner, as may
be prescribed.

(5) The State Committee for regulating fees and related issues may
reduce or increase the penalty imposed by the Departmental
Committee for the regulation of fees and related matters.”.
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